
CENTRAL ADMINISTRATWE TRIBUNAL 
QUWAHATI BENCH 

ry 

I &_.,a.7-A 	In re: 	Suo Motu Criminal Contempt No.1 of 2010 
Court's on its own vs. Shri J.P.Rathore 

Wi 

Date of order: 19.02.2010 

Applicant appears alongwith Mr P. J. Saikia, learned 
counsel. He states that he does not wish to file any affidavit to show 

cause notice dated 18.12.2009. 

In the above circumstance, we are left with no option but to 

frame the charge. 
Al" 

Central Administrative Tribunal, Guwahati Bench, hereby 
charges you U.P. Rathore, Deputy Registgrar (under suspension)) that 
you, on or about, 03.11.2009, 30.11.2009, 21.01.2010 at the time of 

filing O.A. No.227/2009, M.P. No.141 ./2009 & M.P. No.9/2010 

respectively & therein made serious aspersions on the Vice-Chairman 
(J) (Shri K.V. Sachidanandan) as well as one of us namely, Mukesh 
Kumar Gupta, Member (J), besides made scurrilous & derogatory 
remarks and also made other written allegations, which scandalizes as 
well as has lowered & tend to lower the authority of this Tribunal. 
Though the subject matter of O.A.No.227 of 2009 had been as .  to 

whether his suspension was reviewed in accordance with provisions of 
CCS (CCA) Rules, but vide paras 4.15 (g & h) of O.A. made written 
representation making allegations against the then Vice-Chairman (J) 

without any reason & justificati on. 

1 Similarly, vide M.P.No.141/2009 filed on 30.11.2009, vide 

paras .1-4 you not only repeated the allegations against the Vice-
Chairman (J) but also made derogatory remarks against one of us 

[Mukesh Kumar Gupta, Member U)]. Similarly, vide para 4 of 
M.P.No.9/2010 filed on 21.01.2010 he once again attacked one of us. 
Said allegations were reiterated during the course of oral hearing of 

O.A. & M.P.s. 

Ex facie it dppears that you are not interested to prosecute 
main O.A. as the same has never been pressed. As you are attaining the 
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age of supe'rannuation on 31.12.2010, basic aim appears to be to drag 
on proceedings initiated vide O.A. No.227/2009 so that you, if 
reinstated, are not compelled to discharge normal duties to the post 
attached. 

Cumulative reading of aforesaid paras, which are not 
repeated herein for the sake of brevity, would establish that the acts 
noticed therein amounts to scandalizing as well as lowering the dignity 
and authority of this Tribunal. 

You are hereby directed to be tried by this Tribunal for the 
aforesaid charge. 	

J, 

 

(MADA1q-4WXAR CHATURVEDI) 
ADMINISTRATIVE MEMBER 

(MUKESH KUMAR GUPTA) 
JUDICIAL MEMBER 

The charge was read over and explained to the alleged 
contemner and his plea was recorded as under: 

Do you plead guilty to the charge? 
Answer: No 

Do you have anything else to say? 
Answer: 	Give me time to file an affidavit and adjourn it 

till 23.03.2010 

Accordingly, list it on 26.03.2010. 

(MAD) 	eCHATURVEDI) 	(MUKESH KUMAR GUPTA) 
ADMIIIS rRATIVE MEMBER 	 JUDICIAL MEMBER 
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ON 
Suo Motu Criminal Contempt No.  I  of 2  010 

	

01.04.2010 	Registry to -  furnish and supply a 

copy of statement of facts as well as the 

order dated 19 th.  February 2010 framing 
charge against Shr! J.P. Rathore. He 

d 
CV97 

JL 0->10e-- 	 seeks time to argue the matter. 
7  

T .j .qf.  r-In  ()6th Anril 9010 

OAA- OD &-_ 	 Earlier we had appointed Mr. M.K.' 

Boro, as amicus curiae to assist the 

Tribunal in present suo motu criminal 

contempt proceedings. Since learned 

counsel hag not come forward 

themafter, we are constrained to 

appoint Mr. U.K..Nair, learned counsel 

present in court as amicus curiae -to 

assist-this Tribunal.. 

(Madan 1: Zar ~haturve'di) Mukesh Kumar Gupta) 
M m bo r I M, 	Momih. r U) 

/pb/ 

06.04.2, 010 	In peculiar fhchz A*,n.d cireirm.qtanres of 

-e 	-1V lie 1se., .,v . direcr fl), 	aring of 1:1 

nlaftp.r be. beld M CATItle-M 

arguing f(-v som.e. fl 	OPJ) Mter 

	

	-R."e, 'i Wrl 

applogy has heell tendt-,.red I 

	

Skei 	 awing at) Rat-bore wifbdr, 

Afiega tion, made'. in O~A. as well as various 

MJP.s.'J;s4-Pd,wh_irh reads as follow iz: 

"In Suo-.N466 Cr. C'.onfe-MPI, 
No.1 in O.A.22 7/2009 - J.P. Rathore 
V/S_ U.0.1. 

On this day of Wh  April 2010, in 
the abcmementioned matter, I hereby 
tender unconditional apology ajid 

withdraw all the allegations made in 
the 0,A. and M_A_s ~ 

Sd/- 6/412010 

(J.P. Rathol~e) 

Applicant' 
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isa, i d aj~.pjoqy'  

con tem 1) t p 	Ing's -4rd, dropped, 

I iti fw ~ ' 	I i '0 	-'r s 	I rf ri 	I 	A 	-1 	io 
TIze valuab-le ps-~'qs-  Rep, re0de-red by 

ae is Mr UX. Nair, ..)earj* ed Amicus' Ci.zri 
f 

hiqlOy appreciate-d- 

In view of. above, P;-ese-" p. o 

close;d. 
k) --4 	U F, 	% t 

ar 

4(IYAboa 	rrfOr'ChqtLHvedQ 	-M*esh Kuma C3upIC3) 
Member (A~ 	 Member -(j) 
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S'fAl'EME.N.41'OF FAUFS 

-Dat-~O-  I C-" 0 2'~ A-,O) 0 

In Wally, an applic'4horl J'V 'as  filed on 03,11, ~'A)09 by S-h ri JY. 

Ral:bore, wbich was registered as OAN'n.227 of 2001.4 and iisted for 

ad-mis ,-,ion on 05.11 ~2009. As he was reqmred to ans-4versome qijeries, K. 

was adj(-virned to 06,11,200 14. On 06A 1 -2009, niefter %va-q adjoij rued on 

his reqtfesf to 24.11-20ft On Mie sa lld date, whon fit-, was veqfdred to 

de-lefe certain per,-z 
I 
 (-,)i~ al allegations in the t)od, y of O.A., vide para 4.1.5 

..(g specifir and other general allegations Which have. P(-j concern 

I -D the basic isstle raised in tbe, OA, aga.insf the offiri,- 4ts concerned, 

who 'KW..re not even inlp)eaded qs perhes, be. prayed for fimp "To 

cM~ider fhe qR11 le". Contptit-s of Par-0,1,5 (g&h) rp-ad as utidert 

That the tiien M'Of) Mv'K'X ~ Sach irt-9;ja sulak) VC wilOo 
functioning as VC CAT Guwahati Bench, had I 	I 
misappropriated Govt. money worth several lakhs of rupees 
by Fivailing 	in respp.ct nF lfl-z -;.zoo who then was nnd is a 

practicing lawyer of Kerala High Court, thus not dependent, 
f and also availing 1:FC or self and wife via longer route via 

nelhi, staying, at, Delhi for few days-, while. tbesbortesf rauft-. 

to his home town Kochi is Via Kolkata-Bangalore only. 

There are cerfain other done 
by the then HOD K.V.Sachidanandan, VC which are 
mentioned in detail in the lettR.r no.11-08/06 Acts/730 dated 
1 .9-1.0-2007 written by the offPce nf R-3 to t-he offire of R-2. 
(A-18). 

In view of the-se tbc N. every prtideWsensible person 
call colne to tile Conclusloll Ulat. U1 10. entire episode; was a 
well planned conspiracy against the. applicant in. order to 

take revenge- IS-ince Ole "IaMer is subitidire, tin comments. 
can be offered at this stage. 

(h) Since the InisapProPriation 4 G-ovL trionny by Nir 
K.V.Sachidanandan, VC as mentioned is the forgoing 
paragraphs is self proved on records, respondent no.1 and 2 
arc- requesto.d. to take. necessary action (l' .)P- pa r t-.in e n ta I 
action/Departmental enquiry and other actions) against Mr 
K.V.Sachidanandan, VC in accordance with the procedure 
Jan 	 'I 	Pe. d down in the . 1,11file-s framed vj(je. ("S, f -),. pt, of - r, 
Trading Notification No-A-11013198-AT dated 7' February 
2000, in the public interest and in the larger intx ~rest of 
jushic(-, There. is catena (if jwJgoPenf.-.-,z of -Hon'ble 'l-,',tiprovie 
court deciding that in the case of misappropriation of Govt. 
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nioney, smichon for prose-cution isq not ;111 re 	r  (. , P J 

Moreover, in the case, Laxman singh solanki V/S Lt 
Governor NCT, Delhi, Hon'ble. supreme court have decided 
tbat the iiydicial officer holds an ofrore Of pitblic friist -  and 
even private life of a judicial officer must adhere to high 
standard of probity and proprietary than those deetned 
applicable, to ofhers ~" 

2. 	"I'liereafter, lie, preferred Misc, Petition on 30.11,2009, 

wbicb was regisfiered as IWP.No.141 of 2009 ~ Vide parn I of said MY, 

he made a0egarions anel quoting rerfain ob.-kervations of the Bench. 

Mide para 2 thereof, be statpd that be wotild not. withdraw any of the 

allegations inade in t -b e- O.A. Fos the same are "hiindrod percent correct 

against the corroipt officers"'. lie went on stal -ing that,P;d.irial Officer of 

this Tribit.nal "had., swallowed several takhs of lbipees from Go't4, fiinds'- 

He Also made Certain otiier unwarranted., tutitist, baseiess wid 

derogatory remarks against. -. fbefiidicial ('01cer of00 ,; Tribfmal- fin aJSo 

stAted that he is inipleading VC (1) of thi.5 Tribunal hesid(;~S,, A 	I , . 11 OfflC i al Of 

the Hegls-fry as parfiles in the said 0A CnW-Ptif--; of PAra 1, 	4 4 ~4 

M.-PNoJ41P,009 read ,,zas tinder-, 

....... -  Hoo'ble Member (Jt;dicial) had categorirally 
stated in the open court that, "we shall bear this OA only 
after all the personal allegations made in the OA (against 
Mr YN. SAchidarwndark*., VC and others) are. withdrawn." 

"(2, In thig con nection it 	stibm-itte.) 'Uh 	e pplicat r 	A th a 	n 
will not withdraw any of the allegahons made in the OA 
(against Mr KY. Sa 

' 
chidanandan, VC and others) because 

these aHoUations are htindred perck-01-  ent-rect against file, 
corrupt officers. I ffirther state, that Mr. K.V:  
Sachidanandan while functioning as VC CAT Guwahati 
Bench had swallowed several lah-lis of rupees from Govt. 
funds."' 

"4. Therefore keeping in. view the above, 	Mr. 
K.V. Sachidanandan and TV-1r. J.N. Sharma are bein-a 
arrayed as party respondents in the OA-22 7f2OO9. A copy 
of The amended cause hille is placed if;.Axinexure.-3. I'sh'911 
submit the extra sets of the OA at the time of issue of 
notice to the re-sponderitsas, per amended raiise 00e." 
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lii(i been listed before the Hon"We. fiench 011 

18.12'200(9 and "olic-ing the. aforesAid scand, 

againsi-, tlip-jiidicial, Officers, tbe. Bench Ir'saled Show catise. m -AHce Why 

wa 's Criminal C'onfempf Proceeding-Z lie not 	'Fhe M-9-tte.1 

adjoijrned to 28,01.2010 and thereafter bo 04JYM,01-0- He filed another 

Us(% Petition, which was regisfered and numbered as. -..P,Nn.9 of 

201.0, wliereby vide para-s 4., 8 and 13 be tnade hirther Mle-fiations 

against the Vice Chairman 0) as ~be d the ein then was,. Allegations ma, e 	r 

are,scandalotis in nature, Yen . d to lower the. dignity and aiithority. -A this 

Triblipal. Conte nts thereofreadsas under: 

That vide order (-Iat;ed 24.11.2004 tbe, applicant was 

directed by the Hor"ble Bench of the Tribunal to withdraw 
all the personal allegations made in the body of the OA., 
in co"I plianro, t,(-)  w1j.1ch . applicant, Mod MA - 141r1,0N-,. th P 

statina that the. applicant will not withdraw any  of the 
allegations made in the body of the OA as these are 

hi-indred per e;j t, perliaps this Annoyed the Swenior C . 
Member of the Bench i.e.. lion'ble Member (J) and 
consequently he ordered Suo-Motu Contempt Proceedings 

aga inst o1j t of fhe anno yan 	de 0 iel, -ce, v.i 	r( 

dated 18.12.2009 ....... 

'I'lie. fben Re 	Eeneb, whi'.) wrofe, ,90trar CAT Gliwahati B 
the official letter date 15.10.2007 highlighting corruption 

by Mr K.V. Sachidanandan, has been rated throughout his 
a 	-ig h - service career as ninst outsfanding, hri-Ili nt and upi 

honest officer. by not one but twenty Hon'ble Chief 
justices of the High Courtfirlon'ble Chairman CAT during 

bi-.ciz service. career. Only such hold officer like the then 

Registrar CAT Guwahati Bench, could have eradicated 
corruption from Govt. Offices like- CXI but his official 
letter have also been kept under carl t nor even lie was: 

called upon to ex-plain."' 
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'43 	Fr 	-p. OA and I-be Om  t-In e., !jianper of taking lip 01 

proceedings in the O.A. till date, it appears that the 
1-1011 ,ble  Bencl, is  M,,-,re ~nclined to prosecute. the aPPlicaBt 

" achl,rJAII 	-han f 	I 
defend Mr K.V- S 	~ an&aji) rather 1. 	dec ide 

the main  issue  of suspension raised in the O.A" 

3. 	it is  submittp.d for neces%ary ackin". 

Section CAficer (E')/ H.O.O. 
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